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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
Original Application No. 290/2025
IN THE MATTER OF:
Hemant Singh Gonia & Ors. ...PETITIONER
Versus
State of Uttarakhand & Ors. ...RESPONDENT

RESPONSE AFFIDAVIT BY DISTRICT MAGISTRATE, NAINITAL, UTTARAKHAND
IN_ COMPLIANCE OF DIRECTIONS PASSED BY THE HON'BLE NATIONAL
GREEN TRIBUNAL VIDE ITS ORDER DATED 29.08.2025

N-[€)
E/I, Vandana Singh, D/o Shri Main Pal Singh, aged about 36 years, presently posted as

R0-03 25" District Magistrate, Nainital, Uttarakhand, do hereby solemnly affirm and state as
under:

1. That in my above-mentioned official capacity, | am conversant with the facts
and circumstances of the present matter and, thereof, | am fully competent and
authorized to swear and file this Response Affidavit before this Hon'ble

< Tribunal. This affidavit is being filed in faithful compliance of the directions

*b'ssed by Hon'ble National Green Tribunal vide its order dated 29.08.2025 in

: bove-mentioned Original Application.

 this Hon’ble Tribunal, in view of the environmental concerns raised in the
ég plication, was pleased to constitute a Joint Committee comprising officers

G
'@TARA@ authorized by the Uttarakhand Pollution Control Board and the District
-

} ﬁounm ' Magistrate, Nainital, vide its order dated 09.07.2025. The relevant paragraphs
i. | of the said order are herein as follow:

“6. In view of the environmental questions involved in the case, we also

Y
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consider it appropriate that a Joint Committee be constituted to verify the factual
position and suggest appropriate remedial action. Accordingly, we constitute a
Joint Committee comprising of officers duly authorized by UKPCB and District
Magistrate, Nainital and direct the same to meet within two weeks, undertake
visits to the site, look into the grievances of the applicant, associate the
applicant and representative of the concerned project proponents, verify the

factual position and suggest appropriate remedial action. The UKPCB will be
the nodal agency for coordination and compliance.

7. Report of the Joint Committee may be filed by UKPCB within one month.”

. In compliance of above order District Magistrate made a joint committee by
letter dated 22/07/2025 comprising SDM Shri Kainchi Dham, SDM Nainital,
Regional Officer UKPCB, AMA District Panchayat and Executive Officer Nagar

Palika , Bhowali. The report of the joint committee has already been placed on
record.

. That the Hon'ble Tribunal vide paragraph number 6 of its order dated
29.08.2025, directed the Respondent No. 1 to 3, to file responses to the

substantial environmental questions therein. The relevant paragraphs of the
order are as follows:

“6. Respondents no. 1 to 3 are directed to file their additional responses
mentioning all requisite details regarding action taken/ to be taken for
compliance with the Solid Waste Management Rules, 2016 with
budgetary allocations and timelines for completion. Respondents no.1 to
3 are also directed to mention in their responses as to whether the water
channel in question is regarded/treated/considered by the members of
general public to be a river or a storm water drain.”

5. That, in compliance with the above aspects raised by the Hon'ble Tribunal, the

response submitted by the District Magistrate, Nainital are as follows:
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to be a river or a storm water drain?

Response: Thatin response to the District Magistrate directed the Revenue
Department to verify this query raised by Hon'ble Tribunal in response to
the above a site inspection was conducted by the Revenue Department and
encroachments were identified on the basis of revenue records. It was
found that the stream in question is popular among the general public as
river Shipra, it is recorded as “Drain” in revenue records and in settlement
khatauni 1363 Fasli (1955-1956) and non-Z.A. khatauni of village Malla
Niglat and village Talla Niglat, it is recorded as Category 10(1) submerged
land (drain). A copy of the report submitted by Revenue Sub-Inspector Padli,
Tehsil, Shri Kainchi Dham along with the translated copy is annexed hereto
and marked ANNEXURE 1.

In addition to this, on examining the older settlement records and the recent
settlement records, the name river Shipra prevalent at present is recorded
in village Nagarigaon as category 10(1) Drain and in revenue village
Kahalkvira as category 10(1) Rouli. During the rainy season, small Roulis
also come out from village Kahalkvira and village Nagarigaon that meets
with Shipra river, due to which the water level in Shipra river increases
during the rainy season, which reduces considerably after monsoon. A copy

of the letter from Tehsildar, Nainital along with the true translated copy is
annexed hereto and marked as ANNEXURE 2.

. That in response to the question raised by the Hon'ble Tribunal vide
paragraph no. 6 of the order dated 20.08.2025 regarding what action taken/
to be taken for compliance with the Solid Waste Management Rules, 20167

Response: That the District Magistrate, Nainital was pleased to direct the
Executive Officer Nagar Palika , Bhowali and District Panchayat, Nainital
to verify this query. In response to this, detailed status report of actions,
measures and future plans undertaken by the District Panchayat, Nainital

\
\as per letter number 705/XI1-2/2025-2026 is being placed on record.

A

3‘/ &
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» District Panchayat, Nainital collects garbage from Kainchi Dham
premises and surrounding areas and disposes it off at Haldwani
Trenching Ground through 01 garbage vehicle and 02 Paryavaran
Mitras.

« In view of the increasing number of devotees in Kainchi Dham premises
and surrounding areas, the work of cleaning arrangements is being done
jointly with District Panchayat, Nainital and Municipal Council, Bhowali
in Kainchi Dham premises.

« A total of 21 Challans issued by District Panchayat, Nainital for use of
prohibited single use plastic to individuals/ institutions who spread
garbage in indiscriminate manner, found during timely inspections in
Kainchi Dham premises and surrounding areas.

e A total of 11,600/~ (Rupees Eleven Thousand Six Hundred Only)
collected through Challans issued by District Panchayat, Nainital for use
of prohibited single use plastic to individuals/ institutions who spread
garbage in indiscriminate manner, found during timely inspections in
Kainchi Dham premises and surrounding areas.

e On 15 June 2025, during the Kainchi Dham fair, 100 Paryavaran Mitras
are deployed by the District Panchayat, Nainital for cleaning work in the
markets and roads falling under the rural areas and arrangements are
made for single/ jointed dustbins.

« The work of garbage disposal in the rural area is being done by the Litter
Picker machine issued to the District Panchayat, Nainital by the
Directorate of Panchayati Raj, Dehradun.

A copy of the report of District Panchayat, Nainital along with its true
translated copy is annexed hereto and marked as ANNEXURE 3.

C. That in response to the question raised by the Hon'ble Tribunal vide
paragraph no. 6 of the order dated 20.08.2025 regarding whether budgetary

O’T'Ah }; %, allocation and timelines for completion regarding Solid Waste Management

'/i\ ~Rules, 2016 has been prepared?

HEMANT DHUSLA

Advocate

NO TARY
Distt. HQ NN‘“‘*‘;
R No.20(10¥2¢




]

194

Executive Engineer Public Work Department Nainital have provided below

responses.

Executive Engineer Peyjal Nigam Bhimtal vide letter dated
30.09.2025 has stated that with respect to sewerage and drainage
planning pursuant to the Hon'ble Chief Minister's Announcement No.
618/2024, a comprehensive sewerage and drainage plan has been
envisaged for Bhowali municipal area. For this land inspection by the
concerned departments have been made and estimate will be ready
by 30.11.2025.

. Executive Engineer, Peyjal Nigam, Bhimtal vide letter dated

26.09.2025 submitted that, an estimate of 2397.48 lakhs for
sewerage scheme for Kainchi Dham has been prepared by the
concerned branch.The estimate was sent to the Chief Engineer (M),
Uttarakhand Peyjal Nigam , Haldwani for technical and financial
approval. However certain objections were raised. The estimate will
be revised again and same will be sent for technical and financial

approval on or before 30.10.2025.

A copy of the letter dated 26.09.2025 and 30.09.2025 by Executive Engineer,
Uttarakhand Peyjal Nigam, Bhimtal (Nainital) along with the true translated copy is
annexed hereto and marked as ANNEXURE 4 & 5.

lll. Executive Engineer, Public Works Development vide letter dated

26.09.2025 submitted that:

Under the Manas khand Mandir Mala Mission, various
developmental works are in progress to provide facilities to the
devotees. Under this work the details of toilets to be constructed
are as follows:-

vy



SINo

(a7 ]

10

Partioulars

Tollet (Mon)

Tollet (Women)

Tollet (Disable)

Canloon

Kitchon

Driver Room

Tollet (Men)

Tollet (Women)

Tollet (Disable)

VIP

TOTAL

HEMANT DHUSIA

advocate
NOTARY
Distt 1 Q.Nmmtn!
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Floos
G Floor
G Floor
G Floor
1" Floor
1" Floor
2" Floor
3" Floor
3" Floor
3" Floor

3 Floor

Toltal No

3(WEC) 2 (Bath) G(UnaAl)

4 (WE) 2 (Bath) 61 Jrinal)

4 (WG 2 (Bath) 6(Urinal)

2 (WC) 2 (Bath)

2 (WC) 2 (Bath) 4 (Urinal)

2 (WC) 1 (Bath)

1 (WC) 1 (Bath) 1 (Urinal)

1 (WC) 1(Bath) 1 (Urinal)

15 (WC) 12 (Bath) 13
(Urinal)

\ II.  Apart from this Executive Engineer PWD Nainital vide letter
dated 30.09.2025 has informed that 05 toilets are being

&
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constructed by demolishing the old Gang Head structure in
Shri Kainchi Dham , which will comprise of 2 Female, 2 Male
and 1 Specially abled toilets at the budget of Rs, 63.22 lakh.
Probable date of completion for this work is November
2025.All these toilets are being built to prevent open

defecation along the shipra river.

A copy of the letter dated 26.09.2025 and 30.09.2025 by Executive Engineer,
Public Works Development along with its translated copy is annexed hereto and
marked as ANNEXURE 6&7.

ADDITIONAL RESPONSES:-

That the District Magistrate, Nainital vide letter dated 22 July 2025, formed a joint
committee while appointing the SDM Shri Kainchi Dham as the nodal of the committee.
All the authorities were further directed to submit a reply regarding the matter including
the status report, replies and their action plan for the ecological development of the
Shri Kaichi Dham. The joint visit was made on 17" September and following the visit

reports of the authorities are herein as follows:

A. Executive Officer vide letter dated 23.09.2025 (Annexure 8) submitted a response

stating the following:

|.  With respect to sewerage and soak pits, itis submitted that the Nagar Palika
periodically inspects the soak pits attached to hotels, lodges and other
commercial establishments situated along drains within municipal limits.
These inspections are carried out to ensure that untreated sewage is not
discharged directly into natural drains or storm water channels. In case
where open sewer discharge is detected, challans are promptly issued as

per applicable municipal regulations.

« No. of Challans issued for open sewer discharge - 35

/XA « Amount generated by such Challans - ¥ 41,200/-
¥

HEMANT DHUS
Advoca

2 Y
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a structured mechanism for door-to-door waste collection, segregation at
source, transportation, and disposal. For this purpose, 24 Paryavaran Mitras
(sanitation workers) have been engaged and are supported by 2 dumpers,
4 pickup vehicles and 1 sewer segregation machine. The Nagar Palika
undertakes routine collection of approximately 2 Tons Per Day (TPD) of
waste from the Bhowali municipal area and an additional 0.45 TPD from the
Kainchi Dham region. This collected waste is transported to the Haldwani
Cluster, which is a designated solid waste management facility, thereby

ensuring compliance with the Solid Waste Management Rules, 2016.

III.  That as far as door-to-door collection is concerned, the Nagar Palika has
achieved 100% coverage within the Bhowali municipal area and Kainchi
Dham. This effort has generated an amount of %27,10,892/- towards

garbage collection charges, while an additional revenue of ¥4,47,103/- has

been realized from recycling operations.

IV. In relation to enforcement of anti-littering laws and plastic ban, it Is
respectfully submitted that the Nagar Palika has been rigorous in imposing

penalties under the Anti-Littering and Spitting Act.
e No. of individuals fined - 97
« Amount generated by fine - X 1,29,700/-

V. Moreover, in strict compliance with the ban on Single Use Plastic (SUP),
176 challans have been issued and penalties amounting to ¥71,000/- have

been recovered.

B. Secretary, District Development Authority, Nainital vide letter dated 26.09.2025
submitted a report stating that:

I The area of Kainchi Dham has been notified in the District Development

Authority, Nainital since August 04, 2025, however, even before that, a total

of 53 constructions were identified in the area which were not in compliance

"‘with building by laws.

8
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Nainital against 53 unauthorized constructions in the area. The process of
survey and issuing notices to incompliant construction by running an

intensive campaign in the area is underway.

A copy of the letter dated 26.09.2025 by the Secretary, District Development
Authority, Nainital along with the true translated copy is annexed hereto and
marked as ANNEXURE 09.

C. Chief Engineer, Irrigation Division, Uttarakhand, Dehradun submitted that:

. There is no record available regarding whether the stream in
question is a river or drain with the Irrigation Division, Nainital.
It is also to be noted that this division is not the regulatory
authority regarding declaring the drain as river/drain, related
records are available with the revenue department. It is also to
be informed that till date Irrigation Division has not yet
undertaken the work of flood plain zoning of river Shipra.

I. Additionally, the Irrigation Division has sent a list of flood plain
zoning done/ being done till date to NMCG to issue a
notification for flood plain zoning in accordance with Section
3(u) and Section 3 (ze) of the Ganga Rejuvenation Notification,
2016 notified by the Ministry of Water Resources, River
Development and Conservation, Government of India and river

Shipra is not included in this list.

A copy of the letter from Irrigation Division, Nainital along with the
translated copy is annexed hereto and marked as ANNEXURE 10

(colly)

D. To apprise the Hon'ble Tribunal it is further submitted that Shri Kainchi
Hanuman Mandir & Ashram vide letter dated 20.09.2025 to the Sub-Divisional
ag1strate Kainchi Dham prowded a brief write- up on the steps taken by Shri
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garbage disposal etc which is being annexed herein for the reference of
Hon'ble Tribunal.

A copy of the above said letter along with its translated copy is annexed hereto and

marked as ANNEXURE 11.

E. Further notice has been issued from District Magistrate Office vide letter
number to concerned departments for taking immediate an effective
measures to ensure cleanliness of Shipra River and to furnish weekly
status report in respect of unplanned and haphazard construction
activities, encroachments, progress of sewer treatment, arrangements of
toilets in adequate numbers and their maintenance. Additionally, the line
departments have been instructed to identify the violations and take

effective punitive measures against the violators.

A copy of the above said letter along with its translated copy is annexed hereto and
marked as ANNEXURE 12.

F. The petitioner has submitted an application to District Magistrate Office,
stating that joint visit of the departments must be made after monsoon,
keeping in view the raised water level of the Shipra River due to monsoon
season. The district administration is committed to make joint inspection
after monsoon along with concerned departments and petitioner to take
further steps and corrective measures to ensure cleanliness of Shipra
river, prevention of unauthorized construction, littering, etc in Shri Kainchi

Dham Temple area .

o)

DEPONENT
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VERIFICATION

|, the deponent above named, do hereby verify and say that the contents of my above
submissions, from paragraphs 3 and 5 of Response by way of the affidavit and
paragraph 1 to 6 of Additional response are true and correct to my knowledge based

on the record, and as per the information received which all | believe to be true.

That no part of this affidavit is false and nothing material has been concealed

therefrom.

Verified by me at Nty ) Uttarakhand, on this _3o _day of September 2025.

Y

DEPONENT
VANDANA SINGH,
District Magistrate,

Nainital,
Uttarakhand
Filed By:

DEEPAK BORA
Counsel for the State of Uttarakhand

17, New Lawyers Chambers,
Setalvad Block,

Supreme Court of India
Attested that Srmt. Y22 ‘ﬁ;ﬁ b New Delhi-110001
tgmﬁmmz‘?—?ﬁ Mobile No. 9971578987
the Affidavit aL.. M. S0 R ramermmanenes Email: adv.deepakbora@gmail.com
on Date.. 38 St Gt gl i f L

%ma% Prisaq

HEMANT DHUSIA Advocate
Notary Dist HQ.Naintal 2,-69-2¢
Reg.No.20(10)2023
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Respected Tehsildar,
Shri Kainchi Dham

Subject :- Regarding the case in the Hon’ble National Green Tribunal

Sir,

In compliance with the order passed by the Hon'ble National Green
Tribunal Delhi in the connection to letter no 418/(M)/2024-25/N.G T /-meeting
dated 16 September 2025 of the office of the Sub-District Magistrate, Shri
Kainchi Dham, a meeting was held on 19 September 2025 after which site

inspection of the site in question has been done, the findings of which are as
follows -

The Revenue Department identified the encroachments on the basis of
revenue records regarding the encroachment by building/hotel etc. situated on
the banks of the Drain (popularly known as river Shipra), and issued two

challans under Section 4 of the Bhu Grihadi Adhiniyam 1972, the details of
which are as follows :-

1. Surendra Singh alias Suresh Singh s/o Dev Singh r/o Village Talla
Niglat Tehsil Shri Kainchi Dham

2. Manju Pandey w/o Trilochan Pandey r/o Village Talla Niglat Tehsil
Shri Kainchi Dham.

In addition to this, action is taken against encroachment in the said area from
time to time. Popular among the general public as river Shipra, it is recorded as
“Drain” in revenue records and in settlement khatauni 1363 Fasli (1955-1956)
and non-Z A khatauni of village Malla Niglat and village Talla Niglat, it is
recorded as Category 10(1) submerged land (drain) Khatauni is attached

The water flow of the Drain popular among the public as river Shipra)
reduces considerably in the winter/summer season. The said Drain is shown in
pink color in the map. Regarding the dirt in the Drain, action is taken from time
to time by the District Panchayat. The map khatauni (present) and khatauni

(settiement Fasli 1363) of village Malla Niglat and village Talla Niglal is
attached.

Therefore, the above report and annexures is respectfully sent

Attachment- As above

Revenue Sub-Inspector Padli
Tehsil Shri Kainchi Dham
District Nainital

G Scanned with OKEN Scanner
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Tehsildar Office Nainital
_—‘—'——-—__1______

Letter Number: 10 / T.M./ 2025-26 Date: 25, September, 2025

To,

Sub-District Magistrate,

Nainital.
Subject :- Regarding the case in the Hon'ble National Green Tribunal
Sir,

Kindly take the trouble of refemng to your office letter No. 418/(M)/2024-25/
N.G T -meeting dated16th September 2025 on the above subject. in which after the meeting

heid on 18th September 2025 in continuation of the order dated 29th August 2025 passed in
Onginal Application No. 29/ 2025 held in the Hon'ble National Green Tribunal, a site
inspection of the site in question was conducted. The investigation/inspection by the
Revenue Sub-Inspector Bhawali iIs as follows -

01 Regarding the encroachment by buildings/hotels on the banks of ri ver Shipra/Drain in
this case. the Revenue Department has marked the encroachment on the basis of
revenue records. The said land is recorded as Drain/Rouli in the revenue records and is
commonly knowns as river Shipra. On examining the oider settlement records and the
recent settiement records, the name river Shipra prevalent at present is recorded in
village Nagarigaon as category 10(1) Drain and in revenue village Kahalkvira as
category 10(1) Rouli. The non-Z A khatauni of both the villages is being attached with
the report for examination. Regarding the encroachments marked on the said land,
aclion has been taken by the Public Works Department against a total of 08 persons

02 During the rainy season, small Roulis also come out from village Kahalkvira and village
Nagarigaon that meets with Shipra Drain/Rouli. due to which the water level in Shipra
Drain increases during the rainy season, which reduces considerably after some time.
These tributary Roulis have been shown in the map in green color, which is recorded in
the khatauni as Rouli/Drain At present the land of Shipra Drain is under the Jurisdiction

of Municipal Corporation, Bhawali, who issue notice/chalian from time to time regarding
filth and encroachment.

Therefore, in the above case. the investigation/inspection report submitted by
Revenue Sub-Iinspector Bhawali along with the map, khasra and khatauni report of
viliage Nagarigaon andKahalkvira is respectfully sent to your service.

Tehsildar

Nainital
To,

Sub-District Magistrate,
Shri Kainchi Dham

Sir

The records submitted by the Tehsildar

Sub-District Magistrate
Nainita!
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Rural Tehsildar
Nainital

Subject. Regarding the case in the Hon'ble National Green Tribunal

Sir .

Kindly take the trouble of referring to your office letter No 418/(M)/2024-25/
NG T -meeting dated16th September 2025 on the above subject, in which after the
meeting held on 19th September 2025 in continuation of the order dated 29th August
2025 passed in Original Application No 29/ 2025 held in the Hon'ble National Green
Tnbunal, a site inspection of the site in question was conducted The
Investigationfinspection by the Revenue Sub-Inspector Bhawali is as follows -

Regarding the encroachment by buildings/hotels on the banks of river Shipra/Drain

in this case, the Revenue Department has marked the encroachment on the basis of

revenue records The said land is recorded as Drain/Rouli in the revenue records

and 1s commonly knowns as river Shipra On oexamining the older settlement

records and the recent settlement records. the name niver Shipra prevalent at

present is recorded in village Nagarigaon as category 10(1) Drain and in revenue

village Kahalkvira as category 10(1) Rouli. The non-Z A khatauni of both the =
villages 1s being attached with the report for examination Regarding the

encroachments marked on the said land, action has been taken by the Public Works g
Department against a total of 08 persons.

During the rainy season, small Roulis also come out from village Kahalkvira and
village Nagarigaon that meets with Shipra Drain/Rouli, due to which the water level
in Shipra Drain increases duning the rainy season. which reduces considerably after
some time. These tributary Roulis have been shown in the map in green color,
which is recorded in the khatauni as Rouli/Drain. At present the land of Shipra Drain
Is under the jurisdiction of Municipal Corporation. Bhawali, who issue notice/challan
from time to time regarding filth and encroachment.

Therefore. in the above case, the map, khasra and khatauni report of village
Nagarigaon andKahalkvira is respectfully sent to your service
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From

Additional Chief Officer
District Panchayat, Nainital

To

Sub-District Magistrate Sir
Shri Kainchi Dham

Letter No - Date 25-4-2025

Subject - Regarding Original Application No.- 290/2025 Hemant Goniya V/S
State of Uttarakhand & Ors filed in the Hon'ble National Green

Tribunal

Sir.

Regarding the above subject, in continuation of the letter no. 200/23 Local
Body/ dated 18/09/2025 of the Office of District Magistrate Nainital, it has been
informed on the petition before the Principal Bench of Hon'ble National Green Tribunal,
New Delhi, application no 290/225 Shri Hemant Goniya and State of Ultarakhand and
Ors, information related to District Panchayat, Nainital is being sent to the service as
follows

.

District Panchayat, Nainital collects garbage from Kainchi Dham premises and
surrounding areas and disposes it off at Haldwani Trenching Ground through
01 garbage vehicle and 02 Paryavaran Mitras

In view of the increasing number of devotees in Kainchi Dham premises and
surrounding areas, the work of cleaning arrangements is being done jointly
with District Panchayat, Nainital and Municipal Council, Bhowali in Kainchi
Dham premises

Number of Challans issued by District Panchayat, Nainital to prohibited single
use plastic/individuals/institutions who spread garbage in indiscriminate
manner, found during timely Iinspections in Kainchi Dham premises and
surrounding areas — 21

Monetary amount collected through Challans issued by District Panchayat.
Nainital to prohibited single use plastic/individuals/institutions who spread
garbage in indiscriminate manner, found during timely inspections in Kainchi
I Dham premises and surrounding areas - ¥11,600/-

On 15 June 2025, during the Kainchi Dham fair, 100 Paryavaran Mitras are
deployed by the District Panchayat, Nainital for cleaning work in the markets
and roads falling under the rural areas and arrangements are made for single/
jointed dustbins.

The work of garbage disposal in the rural area is being done by the Litter Picker
machine issued to the District Panchayat, Nainital by the Directorate of
Panchayati Raj Dehradun
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* Three maps have been approved in the Kainchi Dham complex and
surrounding areas by the District Panchayat, Nainital in accordance with the
map approval related bye-laws 2022 dated 17 June 2023 At present, the
District Level Development Authority, Nainital is taking action for map approval
in accordance with the notification dated 04/08/2025.

Therefore, the action taken as per above is respectfully forwarded to Sir

Sincerely
Additional Chief Officer
District Panchayat, Nainital

Pg No
Copy -

1 Respectfully sent for information to Additional District Magistrate (V /R ) Sir,
Nainital
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Phone-Office 05942-247895
Emall- eecd.bti@gmail.com

Office of Executive Engineer,
Construction Division, Uttarakhand Drinking Water Corporation, Bhimtal (Nainital)

Letter 3212/ 956 / 89 Date 26.09.2025
To, Medium of
| transmission
Sub-District Magistrate, Fost
Shri Kainchi Dham. EMal | v
Subject- Regarding the case held in Hon’ble National Green Tribunal
Sir,

In continuation of the letter referred to in your office letter no,
418/M/2024-25/N G T- meeting dated 16.09.2025, the report related to point no 06 is
being sent from this branch for further necessary action as follows:-

Point Number 05- Sewer line & STP

1- In continuation of the above point, it is to be informed that an estimate of 2397 48
lakhs for sewerage scheme for Kainchi Dham has been allotted from this branch.

2- The estimate was sent to the Chief Engineer (M), Uttarakhand Drinking Water
Corporation, Haldwani for technical and financial approval. After technical
examination, the matter has been sent to this office for technical amendments.

3- The estimate will be revised again and sent for technical and financial approval on
30.10.2025.

Sincerely,

Executive Engineer
Pg No. and Dated as above

Copy -
1. Respectful information sent to District Magistrate, Nainital
2 Forwarded to the concerned Assistant Engineer/ Junior Engineer
for necessary action.

Executive Engineer

Adva
Di NOTARY
istt H Q Naini
R-No.?ﬂq n
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'Dfﬁ:e of the Executive Engineer
Construction Division, Uttarakhand Jal Nigam, Bhimtal (Nainital)

Letter No.: 3264 /956 /93
Date: 30.09.2025

To,
Sub-Divisional Magistrate,
Shri Kainchi Dham.

Subject: Regarding the case filed in the Hon'ble National Green Tribunal, New Delhi.
Sir,

in reference to your office letter no. 418/(MYU)/2024-25/RAGO3ADHI-Meeting dated 16.09.2025, the
following information regarding Point No. 05 is hereby submitted for necessary action:

Point No. 05 - Sewer line & STP

1. Itis to inform that for the concerned work, a topographical survey of Bhowali town has
already been conducted by this division for the preliminary design of the sewerage scheme.

2. For preliminary design, under the process of land selection for construction of a 200 KLD STP,
land has been selected near Kainchi Dham road, approximately 1.0 km downstream of
Bhowali town.

3. For the selected land, a joint inspection has been conducted by officials of the Municipal
Council Bhowali, Forest Department Bhowali, and this office. In the inspection, the land has
been found suitable for allocation.

4. The process of land transfer and preliminary design is under progress.
5. The preliminary design will be finalized by 30.11.2025.

Yours faithfully,
(A.K. Gupta)
Executive Engineer

Copy & Date as above.
Copy to:
1. District Magistrate, Nainital — for kind information.
2. Concerned Assistant Engineer/lunior Engineer — for necessary action,

Executive Engineer
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Office of the Executive Engineer,

Provincial Division, PWD.,
Nainital

E_Mail:- sepdntl.pwduk@gov.in
Letter No. - 2327/ Manaskhand Date :- 26/09/25

To,

Sub-District Magistrate
Shri Kainchi Dham
Nainital

Subject-  Regarding the toilets to be constructed under the beautification and

lighting work (construction of multi-storey car parking, footbridge and

other beautification works) at Shri Kainchi Dham in Nainital district under

Manaskhand Mandir Mala Mission.

Sir,

In the above subject, it is to be informed that under the Manaskhand Mandir
Mala Mission, under the beautification and lighting work (multi-storey car parking,
construction of footbridge and other beautification works) at Shri Kainchi Dham in
Nainital district, the details of toilets to be constructed in the multi-storey car parking
currently under construction are as follows:-

SiNo Particulars Floor Total No

1 Toilet (Men) G Floor 3 (WC) 2 (Bath)
6(Urinal)

2 Toilet (Women) G Floor 3 (WC) 2 (Bath)
6(Urinal)

3 Toilet (Disable) G Floor 3 (WC) 2 (Bath)
6(Urinal)

4 Canteen 1* Floor 1

5 Kitchen 1

6 Driver Room 2" Floor 2 (WC) 2(Bath)

7 Toilet (Men) 3% Floor 2 (WC) 2 (Bath) 4
(Urinal)

8 Toilet (Women) 3" Floor 2 (WC) 1 (Bath)

9 Toilet (Disable) 3 Floor 1 (WC) 1 (Bath) 1
(Urinal)

VIP 3" Floor 1 (WC) 1(Bath) 1

(Urinal)

NOTA 1‘
O Nainiias
Distt H 23

(¥ Scanned with OKEN Scanner
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TOTAL 15 (WC) 12 (Bath)
13 (Urinal)

The tentative date of completion of the above work is June 2026.
Hence. the report as above is sent for further necessary action

Sincerely

Ratnesh Kumar Saxena
Executive Engineer

PD.PWD
Naintial
Letter No. - Date :-
Copy to -
; . District Magistrate, Nainital

AT ML

EET TR TRIT

(¥ Scanned with OKEN Scanner
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ffice of the E tive Engin

Prantiva Khand, Public Works Department, Nainital

Email-eepdpwdnti@gmail.com
Letter No.:-238 1/Manaskhand Date: 30/09/2025

To,
Sub-Divisional Magistrate,
Nainital,

Subject - Regarding construction of toilets near Shri Kaichidham temple complex.

Sir,

In connection with the above subject, it is to be informed that the cost of 05
toilets to be constructed near Shri Kaichidham Temple Complex is Rs. 63.22 lakh, the
details of which are as follows:-

S1 No Particulars Total No
I Male Toilet 2 ]
2 Female Toilet 2
| 3 Spedially Abled 1
Total 5

The probable date of completion of the said work is November 2025.
Therefore, necessary action may kindly be taken in advance as per the above

information.
Sincerely
(E. Ratnesh Kumar Saxena)
Executive Engineer,
Prantiya Khand,
PWD, Nainital
letter number-/ Date :- / /2025
Copy :- Respectfully sent to District Magistrate Nainital for information.
Copy :- Respectfully sent to the Superintending Engineer, Second Circle, PWD,
Nainital for information.
Copy:- Sent to Assistant Engineer (III), P.B., P.W., Nainital for information and
= necessary action.
RN Executive Engineer,
1\ Prantiya Khand,
sorany <} PWD, Nainital

g
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Office of Municipal Corporation, Bhowali

email - eonagarpalikabhowali@gmail com

Letter No. 803/R P ./2025-26 Date: 23/09/2025

To.

Sub-Divisional Magistrate,

Shri Kainchi Dham

Subject- Regarding Original Application No.- 290/2025 Hemant Goniya VIS

State of Uttarakhand & Ors filed in the Hon'ble National Green

Tribunal

Sir,

In connection with the petition number 290/225 filed by Mr. Hemant Goniya
against the State of Uttarakhand and others before the Principal Bench of the National
Green Tribunal, New Delhi, the following information related to the Municipal

Corporation, Bhowali is respectfully submitted for your service:-

1. The soak pits of buildings/hotels constructed along the side of the drains are
periodically inspected by the Corporation. In case of open sewer discharge, the
Corporation issue challans as per the rules. Till date, 35 challans have been
issued and a penalty of ¥41,200 has been collected.

2- The corporation is carrying out solid waste/plastic collection and disposal work
in the municipal area, where 24 Paryavaran Mitras are employed, along with 2
dumpers, 4 pickups, and 1 sewer segregation machine deployed for cleaning
operations. Additionally, the corporation periodically undertakes drain
cleaning, and special cleaning drives are carried out through various
organizations and schools. The corporation collects roughly 2 TPD (tons

er d of garbage daily from Bhowali municipal area and about 0.45
TPD from Kainchi Dham, which is disposed at the Haldwani cluster.
Further, for cleanliness in the Kainchi Dham market area, 4 Paryavaran

cleaning work at Kainchi

Q Scanned with OKEN Scanner
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Dham. Kainchi Dham already falls under the district panchayat area.

Considering the increasing _number_of devotees, the corporation is

organizing cleanliness arrangements at Kainchi Dham based on
instructions received from the district administration.

3. The Municipa! Corporation Bhowall penalizes open dumping in the drain under
the anti-littering and spitting act as per rules. So far, 97 individuals have
been fined, amounting to ¥1,29,700. Additionally, on the ban on Single Use
Plastic (SUP), a total of 176 challans have been issued, recovering 71,000
as penalty

4- The corporation carries oul 100 percent door-to-door waste collection within
the municipal area Till date, the corporation has generated an earning of

¥27,10.892 from garbage collection_in Bhowali/Kainchi Dham, and
¥4.47,103 from recycling garbage.

5. Under the Hon'ble Chief Minister's announcement 618/2024, construction of a
sewer and drainage plan will be carried out in Bhowali municipal area For this,
the Drinking Water Construction Branch, Uttarakhand, Bhimtal is preparing the
DPR (Detailed Project Report) A copy of the letter is enclosed

Thus. the above actions have been submitted herewith for your service

Regards
Executive Officer
Municipal Corporation,
Bhowall

Copy of the letter to be respectfully sent to the service of -

1- Joint Secretary, Environment Protection & Climate Change Section, Uttarakhand
Government, Dehradun

2- District Magistrate, Nainital
3- Regional Officer, UKP CB., Haldwani

) OT AR P Executive Officer
\ Municipal Corporation,
Bhowall

G Scanned with OKEN Scanner
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Office of the District Development Authority, Nainital
Commissioner's Auditorium, Tallital, Nainital (Uttarakhand), Phone: 05942-232800

Website: www ddantl.org in Email | D - secretaryldanainital@rediffmail.com
Letter No.: 1178 /N.D.D A /2025-26 Date:26/09/2025
To,

Additional District Magistrate (F/R),
Nainital

Subject: Regarding Original Application No.- 290/2025 Hemant Goniya VIS State of
Uttarakhand & Ors filed in the Hon'ble National Green Tribunal

Sir,

Kindly, take the trouble of referring to the Letter No - 200/23- local registrar/
2025 dated18 September, 2025 from the District Magistrate Office, Nainital on the
above subject by which mandated action has been directed to be carried out by
attaching the agenda of the meeting held on 11.09 2025 under the chairmanship of
Additional District Magistrate (F/R), Nainital in connection with the writ petion no. —
290/2025

In connection with the above it is to be informed that:

1 The area of Kainchi Dham has been notified in the District Development
Authority. Nainital since August 04, 2025, however, even before that, a total of
53 constructions were identified in the area at the authority level

2 Regarding point number-2 of the agenda of the meeting, till date, notices have
been issued by the District Development Authority, Nainital against 53
constructions in the area The process of issuing survey nolices by running an
intensive campaign in the area is underway

3 With respect to the agenda point number-6, in Shipra river area, notices have
been issued against the said 53 encroachers.

Sincerely,

(Vijaynath Shukla)

Secretary,

District Development Authority
Nainital
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[6|Flood plain
Discharges

Zone

Whether the hotels and constructions
near the riverbank fall with in the
floodplain zone, which depends on
the  Irrigation  Department's
classification of the water body as a
river or naula.

If they fall within the floodplain
zone:

What action has been taken against
these hotels?

Why have no show-cause notices
been issued?

Why have these  illegal
constructions not been stopped,
given that their discharge is polluting
the water body?
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2.0 GEOGRAPHIC BACK GROUND OF SHIPRA WATERSHED

2.1 Site and Situation2.2 Relief

; The Shipra River watershd lies in between 29° 22" 34.55" 10 29° 24 9 49" N Latitudes, and
10 797 20" §2 25" 10 79° 32" 35.83" E Longitudes in disirict Nainital in Uttarakhand State (Filg L}
Shipra is 2 south to north flowing non-glacial river which watershed encompasses an area of 7.54 km®
in the Ceniral Lesser Himalayan region. Beside a well known hill tourist place of Uttarakhand. viz.
Bhowali, there lies nine villages ( i.c.. Nogri Gaon, Shymihet. Kalahpeers, Selwakanja, Khalkwirs,
Bawanidhar, Harsoli, Bhowali, Sanotorium) within this watershed.

INDIA
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1.2 Relief

hC

confluence of Bhowali Nala and the Shipra stream to 2120 m l.be sty that sboit 1492
Selwakunja village (Fig-2). The relief map of the Shipra wltmhﬂ"-' (Ffi’r-"} re 000 oAbt
% area of the watershed lies on high relicf zone where the height is more than oo
67.22 % arca on medium relicl zone where the height varies in belween 1700 m (o

about 17.87 % arca falls under low relief zone of less than 700 m (Table-1).

Table-1: Distribution of relief of the Shipra watershed in different relief zone.

Relief Zones Arca Area in % Remark
in Meters in km?

<1600 026 352 Low
1600-1700 1.08 14.35
1700-1800 340 45.13 Medium
1800-1900 1.66 2209
1900-2000 0.78 10.40 High

>2000 0.34 4.52
Total 7.54 100 =

2.3 Climate

Climatically the watershed enjoys cool and cold temperate climatic conditions (Fig.4). Our of
the total watershed area about 63% area in between 1600 m and 1800 m height lics in cool
lemperate , and remaining 37% area in between 1300 m and 2100 m height lies in cold temperate
climatic condition.

1.4 Geology

Geologically the watershed lies in the Lesser Himalayan Tectonic domain constituted of
rocks of Nagthat/Berinag formations fof Jaunsar Group ( Fig.5).

. Advocatn
':!;)Tanv
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1.5 River nnd streams

The Shipra ri i -

Rif:' uebbles Fdy-wet from the height of 1700 m near village Selwakanja. The length of Shipca

e “aom 4 km I‘m:n ils origin place to its confluence with Bhowali Nala at Wooden Bridge near
ge Mayoli The drainage map (Fig.6) depicts that the Shipea river is fed by 21 minor tributary

strcams having a toinl length of 14.55 km. Thus, the Shipra river watershed has a tofal streams
nelwork of ahout 21.97 km,

2.6 Streamn ordering

The stream ordering inap (Fig.7) depicts that the Shipra is a third order stream which has 3
second order and 21 first order streams. Table 2 contains the number and length of these different orders
of strcams which reveals that the Master trunk stream of the walershed, viz., the Shipsa receives water
from as many as 24 cphemeral/intermittent tributory streams having a total length of 17.47 km.

Table-2: Number and length of streams of different orders in the Shipra watershed

Stream Order | No. of | Length of Streams | Type of Stream in Type of Stream at
Streams ) recent past present

First p1| 14.55 Ephemeral Ephemeral

Second 3 342 Intermittent Ephemeral

Third 1 3.99 Perennial Perennial in dying stage

2.7 Drainage Types

Based on the nature of flow of water in the streams, the drainage network of the Shipra watershed
is divisible in three different types of streams. These are - ephemeral streams, intermiftent streams and
perennial streams (Fip.8).

2.7.1 Ephemeral/ -Hydrologically all those streams in which water flows during and after 2 to4 hours ofa
rainfall event are known as ephemeral streams. The first order finger tip streams of the Shipra watershed
are cphemeral There are 21 ephemeral streams in the Shipra Watershed.

2 7.2 Intermittent Streoms- In the intermittent streams water flows in reiny to winter scason but during
summer they become totally dry.There are three intermittent streams In the Shipra Watershed having total
length of 3.42 km.

2 7.3 Perennial Streams -Streams in which water flows (hroughoul the year are Known as perennial
streams. The third order master stream, viz., Shipra is perennial stream of the watershed having a total
length of about 4 km.

2.8 Transformation of Intermittent sfreams

Due 1o anthropogenically accelernted climate change impact, the streams are steadily
transforming from their intcrmitient nature to ephemenl nature steadily. In the Shipra watershed all its
major tributary intermitient streams have been rransformed in to ephemeral streams during the last two to
three .decades. The current drainage type map (Fig.9) depicts that ali tributary strea in the headwater
region the Shipra have been transformed in 10 ephemeral streams and at present the length of perennial
stream in the Shipra watershed is orly4 km,
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1.9 Dwinidling of Shipra Wver

[ hemeral nature i5 8 sharp indicy,,

The steady transfonnation of sireants from intermiltent 1o EPREMA A o
that the level of :mumh\mer 1le of the perched headwaler reglon u::l::r;m’::' g::l: Jm I:-;;::m nr,-'
arigin place of tribwiary streams. (herefore. the major tributnry ‘""";' vt it i msald ::j
streams. Due 10 change I rainfall hehavior in minfall pattern, and 0 }[, c ” _ :fmlidt-rnbl
technogemie activities fn the Shipra watershed the promduniar eheTge aff:c':um:mlr.nt mhuur:
resulling in drying-up of imtermittent 1tibaaries, In consequence demnﬁ;‘up saie. Iboaitivie
streams. the lean Now of the Shipra River 13 dwindling sicadily and l“am-.s i he Garampan-
refuvenative measures were laken immediately. the lifeline of Bhowali-Ratighat-Kainchi-Garampan
Khaimna, viz., the Skipra sholl be completely dead in near future.

2,10 Lauduse Patien

The land use patiern map (Fig.10) depicis spatial distribution of jand use in the watershed which
ceveals that  large part (52 11%) of the watershed falls under reserved forest and 15.92% pant falls

under urbon aren known as Bhowali Town The reaming part falls under barren (7 76%) and
spriculiuce land (24.21%)

2.10 1 Rescrve forest ~The reserve forest of the watershed constilutes part of 4 Beals ( i.c., Bhawali-
1, Bhawsli-1l, Naglat-1 and Naglat-I), one Range (viz, Bhawali) range of the Nainital Forest

Divigion (Fig 10). The reserved forest Is constituted of mixed pine and oak forests which are almost
degraded

‘ LEC] 1951 nn "y nn

LANDUSE MAP
Shipra Watershed

’ll‘:::.ll Srrramy
=g .““.\'n Peveandal Brreasms|
Agrieainmy Lond (1.84 19 kon.)
Barren Land [0.59 o ko)
Forent Land (3.961q lom,)
Town Area (1.214q kom.y
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From,
Executive Engineer
irrigation Division Nainital
To,
Sub-District Officer
Shri Kainchi Dham
Letter No.- 1982/ Seekhnae/Kshipra River Date: 23 September 2025
Subject  :- Regarding the case scheduled in Hon'ble National Green Tribunal,
New Delhi

Reference :- Your letter no. 418/M/2024-25/N.G.T .- meeting dated 16.09.2025
Sir,
In continuation of the above-mentioned referenced letter regarding the subject

case related to Point numbers 01 and Point numbers 06 of this section, related

report is sent as follows for necessary action-

Point Number 01 = Status of Kshi River

In continuance of the said point, it is to be informed that there is no record in this

division related to the information in question.

In addition to the above, it is also to be noted that this division is not the regulatory
authority regarding declaring Kshipra as river/drain, related action is taken at

revenue level.

Point Number 06 - Flood Plain Zone and lllegal Discharges

In continuance of the said point, it is to be noted that nofices to hotels and under-
construction works on the sides of Kshipra river have been given by District
Development Authority, Nainital and Municipal Corporation, Bhowali, in continuation
of which illegal encroachments have been removed and action against encroachers
is ongoing. In the case in question, no work is proposed in the Flood Plain Zone of
Kshipra river in this division’s jurisdiction.
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In addton 10 the above, work in the Flood Plain Zone of Koshi river under
development block Betaighat is proposed in this division's jurisdiction

Executive Engineer
Imigation Division Nainital

Copy forwarded 10 the following for information and necessary action-

1 District Magistrate, Nainital
2 Assistant Engineer-Second, Irmgation Division, Nainital
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___ABRIEF WRITE-UP ON THE STEPS TAKEN BY
SHREE KAINCHI HANUMAN MANDIR & ASHRAM TRUST
FOR ENSURING ENVIRONMENTAL CLEANLINESS

f;::cc November 2023, on a regular basis and at periodic intervals, Mandir gets river and river bed (and also
land arca) 'lf" abuts Mandir, cleaned of the waste material like plastic and other waste material through its
outsourced stafl. There are videos and photos that testify to this effect (copics enclosed)

hrough notice bt}-'!_!ﬁs installed at various places in Mandir precincts and sharing the same on our website, we
are advising the visiting devotees that they should not litter the area and also not throw waste in Kshipra river.

We are trying to reduce the plastic footprint by trying to make Mandir area a plastic free zone. During the
main festival / annual Bhandara of 15th June, with effect of last year we ensured no use of plastic bottles. A
press note to the effect was also issued (copy enclosed)

Due to its location across the river and since Mandir has geographical / physical constraints, we have been
requesting the district administration, both in person and in writing, for help in getting installed toilets for the
public as well as a Sewage Treatment Plant. (Copies of letters enclosed)

Mandir has installed anaerobic biodigesters before the septic tanks in most of the places. For permanent
solution of inaccessible arcas, a small STP is being explored. Grease traps are also being installed.

To ensure cleanliness, Mandir ensured that at least during peak devotee rush periods like 15th June, large size
garbage bins are placed at various intervals on the main road. Now Mandir is getting these positioned / placed

permanently at a few strategic places.

Mandir has been getting great co-operation from the various Government Departments viz., District
Administration, Zila Panchayat, Forest Department, PWD, Lrrigation, and the Police.

Since the Trust is bound to operate within the narrow confines of the ‘Scheme of Administration’ laid down
by the Government vide notification of 1974 the expenditure is confined to the broad Objects defined in the
said notification. While the expenditure heads inter-alia relate to expenditure on, temples, Dharamshala, farm,
cow shelter, and provision of food, education and medical facilities for poor and destitute persons, and any
aaher ancillary / incidental to the aforesaid objects, the Mandir Trust aware of its responsibility in

P ‘: the cavi ental concems has been incurring expenditure on ensuring environmental protection

and cleanliness.

Besides, over and above the aforementioned steps, o strengthen our commitment to environmental concerns,
ing the salary of one Paryavarn Mitra every month to the municipality
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Shri Kainchi Hanuman Mandir and Ashram
@ 3 Wl e Peen Aol Temaror - 203 132
PO Nainchi Dham, Distt.  Nainital, Utirakhand - 263 132

N3 M 18-06-2023

Manaskhany mands matas mssson redated Shree Kaincly Dham Master Plan— Suggestions by
Trenders of Shwee Kamch Hanuman Mande and Ashram Trust

Sroad parameters—
o Constraints of Mandir
°  Umited space thersfore, space constraint
e Short tarm plan / long term plan
e Commitiees (maybe under DM + SSP + representatives of concemed
Separtments) would help monitor / supervise progress on reguiar basis
1  Reduce pressure on Main road and existing bridge. Unused land of Tourism, PWD /
nnuum-ubmﬂu.mwmmmmm
premasas
Second / Exit Bridge construction
MMMTMm!mMthdm
Agdionat role of— SOM / Tehsil / Police / Volunteers
4 h@dn‘uuﬂ,“mh“mmmmww
mh&‘nlhvﬂ-ﬂﬁomunhﬁumbTMD‘wwm
wmhﬂM.A“deMb‘Moﬂbmwﬂ
“umm.mmmamm-mm
mmmur«mwummwummmm
construction of shoe stand on the said land. This will help in facilitate and better manage

movement of devotees.

Pariung / Infrastructure
a More parking area at distances away from Shii Kainchi Dham esp, on peak days

w N

h

Small heslth / first aid clinic
Monkey menacs quanery drive by Forest deptt
mm_mm_mmmmm.mm.wm

wmpie 3rea / premeaes
-+ Kancre Dham (Talta Nigiat) be declared as Nagar Palka with Bhowal: to make
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PRESS NOTE

Bv the s
lh.\ lhf I)-u lf!t Grace of our Anant Vibhushit Neem Karauli Maharaj j1 and Siddhi Ma. on
is year's Sthapana Diwas (15th Junc. 2024), the following Iwo unique mirtives 1 ere

underntaken -

1) Shn Kainchi Hanuman Mandir and Ashram Trust inaugurated and launched the
following official website of Kainchi Mandir:

hitps  shieehaine humandirtrust org

Links to all other social media platforms viz., Facebook, Twitter. YouTube. Instagram

related to Shn Kainchi Mandir would soon be available though this website 100.

This Trust is the only body notified by the Government for administration of all propertics
under Kainchi Mandir and Ashram and is the sole authonty for all communication with
eming Kainchi Mandir and Ashram.

ministration that vested interests are
ding the devotees through social media

ation. Various types of advice or

respect to all issues conc
It came 1o the notice of the Mandir Trust and ad

creating false. concocted information and mislea
and various channels and mediums of communic
information are being spread which are completely false and wrong.
h an official website of its

x challenge. the Trust decided to launc
we will share correct,

bsite and other social media platforms,
formation and facts with the devotees.

To rectify this complc
own. Through this we

accurate and authentic in
environment, it was decided by the

its deleterious effect on the - |
Jastic water bottles will not be used during this year’s Sthapana Diwas
es who come from far and wide.

Bhandara festival. which is attended by lakhs of devotees Wi rom
The Trust and administration made water available in sufficient quantity in the Temple
prt:ruscs for the convenience of the devotees. Many people were deeply skeptical about

i lastic waler bottles. especially
[ the move to ban the tendering of P pecia -
o 5::::; t:he humongous influx of devotees. But due to the unwavenng Grace of Shri
COﬂSM haraj Ji. this step was amazingly successful and appreciated hy ?coplc from all
Mﬁ‘lks :lf Iif:: 'I:hc temple trust and administration shall now make unining cfforts to
walks .

gradually make the temple ared plastic free.

ATok Chopra 1%

Shri Kainchi Hanuman

2) Keeping in mind
Temple Trust that p

m Trust
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Shri Kainchi Hanuman Mandir and Ashram

P.O. Kainchl, Distt. Nainital, Uttarakhand Pin : 263132

Ref No. .

Sub-Divisional Magistrate

Kainchi Dham

District Nainital

Dated. ...............

Subject: Regarding the meeting with the representatives of N.G.T.

Ma'am,

Your attention is invited to the meeting organized in Kainchi Temple on
17 September, 2025 in which Temple administration had participated. A brief
description of the steps taken by Shree Kainchi Hanuman Mandir and Ashram
Trust for environment related concerns and to ensure cleanliness is attached

with this letter.

2.

On this occasion, | would also like to share that along with maintenance
and worship, etc. works of temple and ashram, an important objective of the

Kainchi Dham Mandir is also to arrange medical facilities for poor and destitute
persons. The temple trust has been continuously spending on these items for

the last several decades.

Regards

Enclosure: As above

Ad\'f
Dimﬁf? rT;ARY =
R.No.2 -anmt‘nl
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A BRIEF WRITE-UP ON THE STEPS TAKEN BY SHREE KAINCHI HANUMAN
MANDIR & ASHRAM TRUST FOR ENSURING ENVIRONMENTAL CLEANLINESS

1. Since November 2023, on a regular basis and at periodic intervals, Mandir gets
rniver and river bed (and also the land area) that abuts Mandir, cleaned of the
waste material like plastic and other waste material through its outsourced staff
There are videos and photos that testify to this effect (copies enclosed).

2 Through notice boards installed at various places in Mandir precincts and
sharing the same on our website, we are advising the visiting devotees that
they should not litter the area and also not throw waste in Kshipra river;

3. We are trying to reduce the plastic footprint by trying to make Mandir area a
plastic free zone. During the main festival/ annual Bhandara of 15" June, with
effect of last year we ensure no use of plastic botties. A press note to the effect
was also issued (copy enclosed)

4 Due toits location across the river and since Mandir has geographical/ physical
constrainis, we have been requesting the district administration, both in person
and in writing, for help in getting installed toilets for the public as well as a
Sewage Treatment Plant. (Copies of letters enclosed)

5 Mandir has installed anaerobic biodigesters before the septic tanks in most of
the places. For permanent solution of inaccessible areas, a small STP is being
explored. Grease traps are also being installed

8. To ensure cleanliness, Mandir ensured that at least during peak devotee rush
periods like 15™ June, large size garbage bins are placed at various intervals
on the main road. Now Mandir is getting these positioned/ placed permanently
at a few strategic places.

7. Mandir has been getting great co-operation from the various Government
Departments viz., District Administration, Zila Panchayat, Forest Department,
PWD, Irrigation, and the Police.

8. Since the Trust is bound to operate within the narrow confines of the 'Scheme
of Administration’ laid down by the Government vide notification of 1974 the
expemditure is confined to the broad Objects defined in the said notification.
While the expenditure heads inter-alia relate to expenditure on, temples,
Dharamshala, farm, cow shelter, and provision of food, education and medical
facilities for poor and destitute persons, and any other purpose ancillary/
incidental to the aforesaid objects, the Mandir Trust aware of its responsibility
in addressing the environmental concerns has been incurring expenditure on
ensuring environmental pratection and cleanliness.

9. Besides, over and above the aforementioned steps, to strengthen our
commitment to environmental concerns, we are regularly paying the salary of
one Paryavaran Mitra every month to the municipality.

(Pradeep Sah)

advocate | £
NOTARY a1
jott. B G Nainits /
8y \B\Fremiers)
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Shri Kainchi Hanuman Mandir and Ashram

P.0. Kainchi, Distt. Nainital, Uttarakhand Pin : 263132
Ref No. Letter No..5/K/H/M//2023-24 Dated......14.01 2024

To,

Shree Pushkar Singh Dhami Ji,
Hon'ble Chief Minister, Uttarakhand
Dehradun

Subject: Manaskhand Temple Project... Shree Kainchi Dham

Respected Chief Minister,

Under the progressive leadership and guidance of Shree Pushkar Singh Dhami
Ji, Chief Minister of Uttarakhand, the Manaskhand Temple Project is sure to bring
valuable development to Shree Kainchi Dham region. The administration of Shree
Kainchi Dham temple fully support the transformational plan and will continue to
support future developments. As is well known, the number of visitors is increasing
day by day. The administration is making concerted efforts to provide basic amenities
to visitors, but there is insufficient land in the temple area against the ever-increasing
influx of visitors to provide them with even the basic, essential amenities required.
Further, it appears that under the mandatory and expected government functioning,

the original project may take some time.

in this context, the temple administration would like to draw Chief Minister's
attention to the review meeting held on 19/09/2023 by the Commissioner of the
Mandal, in which the temple administration made some very important and urgent
suggestions for the convenience of the visitors, which were submitted to the
Commissioner in the form of a request through a letter (copy attached) dated
22/09/2023. The following very important suggestions are submitted through the said
letter for your guidance-
1. A waiting area or crowd control area can be created for the visitors on the left
side of the main entrance gate adjacent to the National Highway, where the
visitors can be gradually divided into small groups and sent for temple darshan,

so that crowds do not gather in the temple area and the bridge and unnecessary
accidents do not occur. In this conte

99




main gate was earlier requested to the District Tourism Officer, Dehradun on
26 May,2023 by letter for the convenience of the visitors. On which verbal
consent was given by the depariment. For this purpose, It is estimated that the
temple requires at least 2000 to 2500 square feet of land Sir, the tourism
department may lease out the area of land described in this paragraph to the
temple for the benefit of visitors/devotees (in public interest) and to control the
daily crowd

There is not sufficient space in the temple premises for the increasing influx of
visitors to sit and pray. This area can be used by the visitors to meditate, pray,
worship facing the temple.

2 After entering the temple, there is only one gate for visitors to exit. This was
sufficient for the number of devotees that used to visit till last year. But at
present the numbers of visitors has increased many fold and it is not possible
to use one gate for entry and exit. For which you are requested to kindly give
instructions to the appropriate departments to construct a new footbridge for
the exit of visitors.

3. Considering the number of visitors, the toilets/bathrooms near the main gate of
the temple ashram are also insufficient. The temple does not have enough land
to construct new toilets/bathrooms within the temple area. If possible, the
administration could arrange for public toilets/bathrooms in the parking lot there
as part of a small project.

4 There is no primary healthcare facility for visitors anywhere near this site.
Therefore, establishing a primary healthcare centre as soon as possible would
be beneficial.

Therefore, it is again requested to the Honorable Chief Minister that these important
facilities are very necessary for the visitors and public coming here from India and
abroad For this, please provide your appropriate guidance and take appropriate
action.

The temple committee will be extremely grateful for your cooperation.

Regards

Alok Chopra
Secretary
Shree Kainchi Hanuman Mandir and Ashram

a Scanned with OKEN Scanner



Shri Kainchi Hanuman Mandir and Ashram

P.O. Kainchl, Distt. Nainital, Uttarakhand Pin : 263132

Ref No Letter No SK/HM/2023-24 Dated......12 09 2023

Te,

Commissioner Sir
Kumaon Division — Nainital

ICP O -Meeting/ 2023 14 September 2023

Reference -

Subyect Rewiew and revision of proposed master plan of Kainchi Dham under
Manaskhand Mandir Mala Mission

Sir

A On 19/09/2023, with your cooperation and dignified presence in the Ashram
premises. it was possible to present the master plan of the above subject, Uncchi
Dham to officers from various departments including District Magistrate Madam,
Poice Administration. Forest Department and Project Officers of Manaskhand
Project along with the officers of other departments, for which Shree Kainchi
Hanuman Temple & Ashram Trust expresses its gratitude to you. Madam, from this
said presentation, it seems that in the coming years, under your guidance, there
will be many facilities for the devotees and visitors and this area will be developed
too

The consultant's presentation and detailed discussion at the review meeting

\ndicate that the project on this topic may take some time. Because the main project

s likely to be time-consuming, the temple committee suggested at the meeting

that. if possible. two to four smaller projects of utmost importance from the main

project shouid be impiemented so that the ever-increasing crowd can be controlled.

C In this context, two important suggestions were made by the Temple Committee
in its meeting. The foliowing are described in serial numbers 1 and 2, and two
other suggestions are given in senal numbers 3 and 4, which are essential for the
weifare and in the public interest of visitors and devotees
1 A waiting area or crowd control area can be created for the visitors on the left

side of the main entrance gate adjacent 10 the National Highway, where the
mall groups and sent for temple darshan,

visitors can be gradually divided into s
ple area and the bridge and unnecessary

so that crowds do not gather in the tem
context, a small piece of land adjacent to the

ict Tourism Officer, Dehradun on
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26 May.2023 by letter for the convenience of the visitors. On which verbal
consent was given by the department. For this purpose, it is estimated that the
temple requires at least 2000 to 2500 square feet of land Sir, the tourism
department may lease out the area of land described in this paragraph to the
temple for the benefit of visitors/devotees (in public interest) and to control the
daily crowd

There is not sufficient space in the temple premises for the increasing influx of
visitors to sit and pray. This area can be used by the visitors to meditate, pray.
worship facing the tempie.

2 After entering the temple, there is only one gate for visitors to exit. This was
sufficient for the number of devotees that used to visit till last year. But at
present the numbers of visitors has increased many fold and it is not possible
to use one gate for entry and exit. For which you are requested to kindly give

instructions 1o the appropriate departments to construct a new footbridge for
the exit of visitors.

3. Considering the number of visitors, the toilets/bathrooms near the main gate
of the temple ashram are also insufficient. The temple does not have enough
land to construct new toilets/bathrooms within the temple area. If possible, the

administration could arrange for public toilets/bathrooms in the parking lot
there as part of a small project.

4 There is no primary healthcare facility for visitors anywhere near this site.
Therefore, establishing a primary healthcare centre as soon as possible would
be beneficial.

D. You may be aware that in the meeting held on 19.09.2023, the members of the
Mandir Samiti apprised the officials present about the basic principles, rules and
norms established by Revered Shree Baba Nibkarori Ji Maharaj Ji, which were
implemented earlier by Revered Shree Siddhi Maa and are currently being
implemented by the Temple Committee. In this context, as requested by the
Temple Committee in this meeting, you are once again requested that no
government or non-governmental work or intervention of any kind be undertaken
within the sacred Shree Kainchi Hanuman Temple and Ashram complex,
established by the revered Shree Nib Karori Maharaj, without the written approval
of the Temple Committee. So that the dignity of the temple and ashram is

maintained. The Temple Committee would be extremely grateful for your
cooperation.

Therefore, it is again requested that these important facilities are very necessary for
the visitors and public coming here from India and abroad. For this, please provide
your appropriate guidance and take appropriate action.

Thank you

Alok Chopra

Secretary
Shree Kainchi Hanuman Temple and Ashram

HEMANT DHUSIA
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Shri Kainchi Hanuman Mandir and Ashram

P.O. Kainchi, Distt. Nainital, Uttarakhand Pin : 263132

SKHM2023-24 18-09-2023

Manaskhand mandir mala mission related Shree Kainchi Dham master Plan-
Suggestions dy members of Shree Kainchi Hanuman Mandir and Ashram Trust

Broad parameters-

ra

™ ~

« Constraints of Mandir
o Limited space therefore, space constraint
o Limited financial resources
« Short term plary long term plan
« Committees (maybe under DM + SSP+ representalives of
concemed departments) would help monitor / supervise progress on
regular basis
Reduce pressure on Main road and existing bndge Unused land of Tounsm,
PWDY Road be used to create more space and facilitate devotees before
entening temple premises.
Second / Exit Bndge construction
Crowd management outside Temple area/ premises. Main role could be of
Police Additional role of-SDMW Tehsil/ Police/ Volunteers
In kght of swelling crowds, Mandir area has limited space for devotees. One
option that can help in this regard and also serve as a hoiding area is Tourism
Deptt land across river abutting the main road. A small parcel of land can be
leased out to Mandir that will serve the above purpose. Vide letter 5KHM/2023-
24 dt 24-06-2023, a proposal has already been sent to Tourism department for
leasing out land to Mandir and Ashram for construction of shoe stand on the
said land This will help in facilitate and better manage movement of devotees.
Parking/ Infrastructure
a More parking area at distances away from Shri Kainchi Dham esp, on
peak days like at Garam peeni, Bhowall
b Need for Sanitaton and sewage facilities contruction of Sulabh
Shauchalya Bathrooms etc. for public just after or inside the parking
area
¢ Managing these facilities especially run by Government.
Protection of River / Environment in and around Shri Kainchi Dham (Talla

Niglat)
Small health / first aid clinic.

Monkey menace. quarterly drive by Forest deptt.

Cloak room, shoes stand, locker to place mobile phone, other items, preferably

outside Temple area / premises

10.Shri Kainchi Dham (Talla Niglat) be declared as Nagar Palika with Bhowali to

make available increased Government resources and support
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Shri Kainchi Hanuman Mandir and Ashram

P.O. Kainchi, Distt. Nainital, Uttarakhand Pin : 263132

Letter Number. 5/ KHM/ 2023-24 16.04.2024

To,

Hon'ble District Magistrate
Nainital

Subject: Regarding sewage/toilet facility in Shri Kainchi Temple and Ashram

Respected District Magistrate Ma'am,

By this letter, | would like to draw your attention to the meeting of the members of the
temple administration with the Hon'ble Chief Minister of Uttarakhand, Shri Pushkar
Singh Dhami Ji, held on 14/01/2024 at Shri Kainchi Dham Temple, in which some
essential and important suggestions of the temple were informally shared and were
also brought to the notice of the Hon'ble Chief Minister through a letter. A copy of the
said letter is enclosed.

As it is known that the crowd of visitors to Shri Kainchi Dham is increasing rapidly
every day. The administration of Shri Kainchi temple is making every effort to provide
basic facilities to the visitors, but there is not enough land in the temple area for
some of the basic facilities required for the ever-increasing influx of visitors.

The toilets/ bathrooms built by the temple for the convenience of th visitors are less
considering the number of visitors. Due to being situated near the Shipra river and
due to lack of sufficient land in the temple and ashram, the temple does not have any
land for construction of additional toilets. This problem has also been mentioned in

paragraph 3 of the enclosed letter.
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PRESS NOTE

By the divine grace of our AnantVibhushit Neem Karauli Maharaj and Siddht Ma, on this
year’s Sthapana Diwas (15" June, 2024), the following two unique initiatives were
undertaken -

1)Shri Kainchi Hanuman Mandir and Ashram Trust inaugurated and launched the
following official website of Kainchi Mandir
hips //shreekainchimandirtrust org/

Links to all other social media platforms viz , Facebook, Twitter, YouTube, Instagram
related to Shri Kainchi Mandir would soon be available though this website 100

This Trust is the only body notified by the Government for administration of all properties
under Kainchi Mandir and Ashram and is the sole authority for all communication with
respect to all issues concerning Kainchi Mandir and Ashram

It came to the notice of the Mandir Trust and administration that vested interests arc
creating false, concocted information and misleading the devotees through social media
and various channels and mediums of communication Various types of advice or
information are being spread which are completely false and wrong

To rectify this complex challenge, the Trust decided to launch an official website of its
own Through this website and other social media platforms, we will share correct,
accurate and authentic information and facts with the devotees

2) Keeping in mind its deleterious effect on the environment, it was decided by the
Temple Trust that plastic water bottles will not be used during this year's Sthapana Diwas
Bhandara festival, which is attended by lakhs of devotees who come from far and wide.
The Trust and administration made water available in sufficient quantity in the Temple
premises for the convenience of the devotees Many people were deeply skeptical about
the success of the move to ban the tendering of plastic water bottles, especially
considering the humongous influx of devotees But due to the unwavering Grace of Shri
Ma Mahara) Ji, this step was amazingly successful and appreciated by people from all
walks of life The temple trust and administration shall now make untiring efforts to

gradually make the temple area plastic free.

Alok Chopra

Secretray
Shri Kainchi Hanuman Mandir and Ashram Trust
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Office District Magistrate Nainital

No.: 23-Local Bodies / 2025 Date: September. 2025

Secretary, District Level Development Authority, Nainital

Deputy District Magistrate, Nainital.

Deputy District Magistrate, Shri Kaichi Dham.

Executive Engineer. Irrigation Division, Nainital.

Executive Engineer, Construction Branch, Uttarakhand Peyjal Nigam. Bhimtal.
Executive Engineer, Provincial Division, Public Works Department, Nainital.
Executive Ofticer, Municipal Council, Bhawali.

Additional Chief Officer. District Panchayat. Nainital.

Administrator, Shri Kaichi Hanuman Mandir Trust.

6.
y A
8.
9.

Subject:- Regarding Original Application No. 290/2025 Hemant Singh Gauniya and others vs.
State of Uttarakhand and others filed in Hon'ble National Green Tribunal.

Kindly take the reference of the letter No. 533 (Pre.P.) /2024-25M.R.H.Ad. Case/dated
27th September. 2025 of the Sub-District Magistrate, Shri Kaichi Dham. in the subject matter. by
which, in compliance with the order dated 29.08.2025 passed by the Hon'ble Tribunal in the subject
matter. after holding a meeting with all the concerned departments on 17.09.2025. a joint on-site
inspection was conducted and a report was made available.

An examination of the report reveals that. although departmental officials have made
some efforts in accordance with previous instructions regarding various issues, such as pollution control
in the Shipra River, sewage treatment. provision and proper maintenance of toilets in view of the
increasing number of pilgrims, effective enforcement of the ban on single-use plastic. garbage disposal.
and effective waste disposal. these efforts do not appear to be sufficient given the gravity of the
problem. Furthermore. adequate and stringent punitive action and challan proceedings have not been
taken against violators, which indicates departmental negligence and carelessness regarding
environmentally sensitive and serious issues. The concerned department has not taken adequate action
against the unplanned construction and increasing illegal encroachments at Kaichi Dham.

The case is pending in the Hon'ble Green Authority and in compliance with the order
given by the Hon'ble Authority. not taking proper/effective action even after the instructions given to
the concerned for action as per the on-site requirement during joint inspection with the Sub-District
Magistrate, Kainchi Dham, is indicative of negligence.

Therefore, as directed, ensure effective action at the departmental level in the subject
matter and that compliance is reported weekly. Adverse action will be taken if the proceedings are
ineffective or unsatisfactory.

Officer-in-Charge.
For District Magistrate.
Nainital




